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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

THURSDAY, THE SECOND DAY OF JULY
TWO THOUSAND AND TWENTY SIX

PRESENT
THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND
THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT APPEAL NO: 639 OF 2026

Writ Appeal under clause 15 of the Letters Patent Preferred Against Order Dated
06/05/2026 in |.A No.1 of 2025 in WP No 21767 of 2024 on the file of the High Court.

Between:

1. Tanneeru Koteswar Rao, S/o. Late T. Anjaiah, aged 68 years, Occ.
Agriculture, R/o. Dundiralapadi Village, Gampalagudem Mandal, N.T.R.
District, Andhra Pradesh State.

2. Tanneeru Venkateswar Rao, S/o. Late T. Anjaiah, Aged 63 years, Occ.
Agriculture, R/o. Dundiralapadi Village, Gampalagudem Mandal, N.T.R.
District, Andhra Pradesh State.

3. Tanneeru Srinivasa Rao, Sfo. Late T. Anjaiah, Aged 58 years, Occ.
Agriculture, R/o. Dundiralapadi Village, Gampalagudem Mandal, N.T.R.
District, Andhra Pradesh State.

4. Tanneeru Nageswar Rao, S/o. Late T. Anjaiah, Aged 58 years, Occ.
Agriculture, R/o. House No.4-2-62/1, Srinagar Colony, Khanapuram Haveii,
Khammam District.

..APPELLANTS/RESPONDENTS
No.1 To 4/RESPONDENTS
N 0.1 To 4/PETITIONERS
AND

1. The Telangana State industrial infrastructure Corporation Limited, |,
Hyderabad, Rep. by its Vice Chairman and Managing Director

....RESPONDENT/PETITIONER/REVIEW
PETITIONER/RESPONDENT No.3

2. The State of Telangana, Rep. by its Principal Secretary to Government,
Revenue Department, BR Ambedkar Secretariat, Saifabad, Hyderabad.




3. The State of Telangana, Rep. by its Special Chief Secretary to Government,
Industries and Commerce Department, BR Ambedkar Secretariat, Saifabad,

Hyderabad.

The Director of industries, Government of Telangana, Hyderabad.
The District Collector, Khammam, Khammam District.

The Revenue Divisional Officer, Khammam, Khammam District
The Tahsildar, Madhira Mandal, Khammam District.

N o oA

....RESPONDENT/RESPONDENT NO.5 To 10/
RESPONDENT No.1,24 To 7

LLA. NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated in the
affidavit filed in support of the petition, the High Court may be pleased to suspend
the operation of the impugned order dated 06/05/2025 made in |.A. No. 1 of 2025 in
W.P. No. 21767 of 2024,

Counsel for the Appellant: SRI. KV RAJENDRA PRASAD

Counsel for the Respondents: SRI A. SUDARSHAN REDDY,
ADVOCATE GENERAL

The Court made the following: JUDGMENT



IN THE HIGH CQURT FOR THE STATE OF TELANGANA
AT HYDERABAD

THE HON’BLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND
THE HON’BLE SRI JUSTICE G.M.MOHIUDDIN

WRIT APPEAL No.639 of 2026

Dated:02.07.2026

Between:

Tanneeru Koteswar Rao
and 3 others.
...Appellants

and

The Telangana State Industrial Infrastructure Corporation Limited,
Hyderabad, Rep. by its Vice Chairman & Managing Director,
and 6 others

...Respondents

JUDGMENT:

Learned counsel Sri K.V.Rajendra Prasad appears for the
appellants.
Learned Advocate General Sri A. Sudarshan Reddy appears for

the respondents.




2. The appellants, who are writ petitioners in W.P.N0.21767 of
2024, are aggrieved by the interim order dated 06.05.2026 passed in
LANo.l of 2025 and Review [LANo.2 of 2025 in W.P.N0.21767 of
2024, whereby the learned review court has, while adjourning the matter
for filing counter affidavit to the review petition, granted interim
suspension of the order dated 08.08.2024 passed in W.P.N0.21767 of

2024,

3. The writ petition assailed the action of the respondents in
proceeding to resume the agricultural patta lands of the writ petitioners
to an extent of Acs.52.28 guntas in Survey No.62 and an extent of
Acs.31.38 guntas in Survey No.73, total measuring Acs.84.26 guntas
situated at Yendapally Village, Madhira Mandal, Khammam District, for
establishment of Industrial Park in Madhira Mandal vide Memo dated
02.08.2024 without following due process of law, as being illegal. The
writ petition was disposed of on 08.08.2024 after hearing learned
counsel for the writ petitioners and the State counsel in the following

manner:

5. In view of the above, this Court, without going into the merits
of the case and entitlement of the petitioners over the subject property,
deems it appropriate to dispose of this writ petition directing the
respondents not to dispossess the petitioners from their patta lands,
which are forming part of Sy.Nos.62 and 73 of Siripuram Village,
Yendapally Revenue Village, Madhira Mandal, Khammam District,
without following the due procedure and if the said lands are required



for the purpose of establishment of industrial Park, the respondents are
directed to follow the procedure in accordance with law.

6. With the above observations, the Writ Petition is disposed of.
There shall be no order as to costs.

7. As a sequel, the miscellaneous petitions pending, if any, shall
stand closed.”

4. The writ petitioners pursued the contempt petition In
C.C.N0.2501 of 2024 for alleged disobedience of the order of the
learned writ court wherein the respondents were directed not to
dispossess the writ petitioners from their patta lands forming part of
Survey Nos.62 and 73 of Siripuram Village, Yendapally Revenue
Village, Madhira Mandal, Khammam District. On the basis of the
counter affidavit filed by the Special Chief Secretary to Government,
Industries and Commerce Department, Government of Telangana, the
contempt petition was disposed of on 28.02.2025. The review petition
has been filed by the Telangana State Industrial Infrastructure
Corporation Limited, Hyderabad (hereinafter referred to as, “the
Corporation™), who was respondent No.3 in the writ petition. The
review petition has been filed on the ground of lack of notice to an
affected party to whom the land has been handed over by the Revenue
Department of Government of Telangana on 05.03.2024. The learned

review court, taking note of the stand of the review petitioner, suspended




the order passed in the writ petition while directing the counter affidavit

to be filed in the review petition.

5. Learned counsel for the appellants/writ petitioners submits that
the counter affidavit though was filed on that date, but it was returned
with some defects and could not be placed before the learned review
court when the matter was taken up. It is submitted that after the
contempt case was disposed of on the statements of respondents No.1
and 3 therein as far back as on 28.02.2025, the review petition was filed
on 18.08.2025, almost one year after the writ petition was disposed of.
By virtue of the interim order passed by the review court, the review
petitioner is trying to evict the writ petitioners without following the due
process of law. Therefore, the impugned interim order vitally affects the
rights and interests of the writ petitioners. Interference is, thercfore,

called for.

6. Il.earned Advocate General appearing for the respondents submits
that the specific ground to seek review of the order passed in the writ
petition is lack of notice and opportunity to contest to a necessary party
i.e., the Corporation. Possession of the land was handed over to the
Corporation before institution of the writ petition. Therefore, the learned

review court has, after hearing the learned counsel for the parties,



directed interim suspension of the order impugned and directed filing of
counter affidavit in the review petition. He submits that, therefore, there
is no reason for the writ petitioners to be aggrieved by the interim order,
when the review petition is likely to be heard after filing of the counter

affidavit in a short time.

7. We have considered the submissions of the learned counsel for
the parties and taken note of the relevant material to examine the

challenge to the interim order passed in the review petition.

8. The factum of non-service of notice to the review petitioner —
Corporation, when the writ petition was disposed of apparently is not
disputed by the writ petitioners. That may be the reason for seeking
review of the impugned order passed by the learned writ court. The
learned writ court had, however, directed the respondents not to
dispossess the writ petitioners from their patta lands without following
due procedure. The writ petitioners have been apprehending coercive
action on account of the interim suspension granted by the learned
review court. Whether the order impugned in the review petition merits
recall or not is the subject matter to be decided by the learned review
court. Therefore, we avoid making any comments on the merits of the

challenge made to the order dated 08.08.2024 passed in the writ petition.




To,

Since the writ petitioners have been enjoying the benefit of the order
dated 08.08.2024 passed in the writ petition till the impugned order was
passed on 06.05.2026. it would be in the fitness of things that the main
review petition be heard expeditiously. Learned counsel for the writ

petitioners submits that the counter affidavit has already been filed.

9. In that view of the matter, we deem it proper to direct that the

review petition be posted before the concerned court on 14.07.2026.

10.  In the background facts and circumstances noted above, the
interim suspension granted by the learned review court shall remain in
abeyance till 14.07.2026. It would be open for the learned review court
to take a call on the question of interim relief if required after hearing

the parties.

1. The instant appeal stands disposed of accordingly. There shall be
no order as to costs.

Miscellaneous applications pending, if any, shall stand closed.

SD/- MOHD.ISMAIL
DEPUTY REGISTRAR
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SECTION OFFICER

. The Vice Chairman and Managing Director, Telangana State Industrial

Infrastructure Corporation Limited, , Hyderabad,

. The Principal Secretary to Government, Revenue Department, State of

Telangana, BR Ambedkar Secretariat, Saifabad, Hyderabad.

. The Special Chief Secretary to Government, Industries and Commerce
Department, State of Telangana, BR Ambedkar Secretariat, Saifabad,

Hyderabad.
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Two CCs to THE ADVOCATE GENERAL,
Telangana, at Hyderabad [OUT]

10. Two CD Copies
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The Director of Industries, Government of Telangana, Hyderabad.
The District Collector, Khammam, Khammam District.

The Revenue Divisional Officer, Khammam, Khammam District
The Tahsildar, Madhira Mandal, Khammam District.

One CC to SRI. K V RAJENDRA PRASAD, Advocate {[OPUC]

High Court for the State of
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